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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th January, 2018

G.S.R. 46(E).—Whereas with a view to protecting and improving the quality of environment and

preventing, controlling and abating environmental pollution in the National Capital Region (NCR) States,
there is a need to take measures relating to sale and use of pet coke in the NCR States;

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby issues the following
directions, namely :—

Sale and use of pet coke in Cement Plant in NCR States:—

(1) No cement plant consuming pet coke as a fuel shall operate in NCR States without obtaining the

consent of and registration with the respective concerned State Pollution Control Board.
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Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity of
fuels permitted per month and per annum vis-a-vis products produced per month and per annum.

Industrial unit shall not be permitted to store pet coke for more than its three months consumption.

All producers or refineries, their authorised dealers and users of pet coke in NCR States, shall be
registered with the concerned State Pollution Control Board.

Refineries and their authorised dealers shall sell pet coke to only consented and registered
industrial units in the NCR States according to the quantity permitted in the consent issued by the
concerned State Pollution Control Board.

Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to-
industry or from refinery-to-authorised dealer-to-industry.

Only consented and registered industrial units of NCR States shall be permitted to directly import
pet coke and consignment shall be in the name of user industrial units for their own use only.

Import of pet coke for purposes of trading shall not be permitted in NCR States.

Producers or refineries and their authorised dealers shall submit details of pet coke produced and
sold to end user industrial units during the month, and opening and closing stock to the concerned
State Pollution Control Board on quarterly basis.

All end user industrial units, including oil refineries, shall submit details of pet coke purchased
from different sources during the month (self-produced, imported, purchased from refineries or
authorised dealers), quantity consumed during the month, and opening and closing stock to the
concerned State Pollution Control Board on quarterly basis.

The NCR States Pollution Control Boards shall develop an electronic record system for uploading
of consents, registration, record of sales by oil refineries, and record of use by industrial units, as
mentioned above and the said Boards shall share this data on a quarterly basis with the Central
Pollution Control Board.

Industrial units in NCR States shall source pet coke only from producers or refineries and their
authorised dealers and they shall not source these products from any other intermediaries even
when they are located outside the NCR States.

For producers or refineries and their authorised dealers in non-NCR States who are making sales to
user industries in NCR States, such producers or refineries shall have to be registered with State
Pollution Control Board of the States where the end users reside in accordance with direction (4)
above and they shall ensure that the sales are as per the directions (5) & (6) above and they shall
file quarterly reports to the State Pollution Control Board of the State where the end users reside in
accordance with direction (9) above.

2. This notification shall come into force on the date of its publication in the Official Gazette.

[F. No. Q-16017/4/2018-CPA]
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